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Electrocution: Bhadrak
deceased’s kin get Rs 5L

After direction of
NHRC to
TPNODIL.

PNS = BALESWAR

T he National Human
Rights Commission (NHRC)
has been informed by the Spe-
cial Secretary, Energy Depart-
ment that as directed by the
former, Rs 5 lakh has been paid
as compensation to the next
of kin of deceased farmer,
Ashwini Jena from
Talagopbindha, Bhadrak dis-
trict who died of electrocution.

The NHRC had passed an
order after a petition was filed
by Supreme Court advocate
and rights activist
Radhakanta Tripathy where

he alleged negligence on the
part of the energy distribution
company , TPNODL leading
to the death of Jena.

The petitioner stated that
due to negligence of the Energy
Department , the poor farmer
touched a live wire and died.
He urged for compensation to
the bereaved family and pre-
ventive action by the depart-
ment.

After getting investigation
reports from the authorities
and analyzing the same with
the petition , facts and circum-
stances, the NHRC was satis-
fied that there was negligence
on the part of the TPNODL. It
is an established case of viola-
tion of the fundamental rights,
Tripathy said.
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Dec 10 was Human

Stumbling bl

ince its declaration in 1948 |

worldwide Human Rights

Day is observed on Decem-
ber 10 to reaffirm our faith in the
Universal Declaration of Human
Rights as an international point of
reference. The UN General Assem-
bly decided to annually observe
this day to affirm its allegiance to-
wards equitable globalization. The
theme for the year 2024 is "Our
Rights, Our Future, Right Now"
which underlines that human
rights are not just slogans but also
an applicable instrument for em-
powering people to build a better
human society.

There are many growing con-
cerns of human rights violations
very specific to communities, re-
gions and countries but for India,
the most visible concerns are so-
cial exclusion and poverty based on
caste and gender- based discrimi-
nation that stand as the biggest
hindrance on the path of
marginalised sections to access
equal opportunities in social life.
The Preamble of the Indian Con-
stitution guarantees justice, social,
economic and political to all its

MANAS JENA

citizens and the Supreme Court in
a different context expanding the
connotation to a very larger view
of justice as an integral part of hu-
man rights based on UDHR stan-
dard. Preambleis being recognized
as the basic structure of the Indian
Constitution.

The Protection of Human Rights
Act 1993 and the institution NHRC
have provided space for interven-
tion in cases of human rights vio-
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CKS In rignts realisation in [ndia

lation. During last year the NHRC
registered 65,973 cases and dis-
posed of 66,378 cases including
those carried forward from previ-
ous years. It is reported that dur-
ing more than three decades of its
existence il has registered a total
23 ,14,794 cases. This shows the
large vulnerability of our commaon
people because not just NHRC but
there are also other such commis-
sions such as NCSCNCST,NCW
NCPCR and NCPD who are also
getting a large number of cases of
violation of rights of SCs, STs,
women, children and PWD etc.
Human rights are not limited to
cases of violation of individuals but
also largely about rights of com-
munities getting deprived of their
life and livelihood rights for gen-
erations. Even after 75 years of
implementation of the Constitu-
tion, there are families, hamletsand
communities in interior parts and
slums getting deprived of basic
amenities such as food, shelter,
drinking water, education and
health service for a dignified liv-
ing. A recent trend is that the Union
and State governments are with-

drawing from their constitutional
responsibilities while depending
on market forces to ensure basic
amenities for people. The State has
a major role in ensuring the real-
ization of rights under constitu-
tional governance. While marching
towards building an egalitarian
democratic society, we have to re-

sacial privilege for along time. The
Constitution of India is a social
contract and emerged in an era of
anti-colonial and anti-feudal
struggles for establishment of na-
tion States with modern ideas of
democracy, equality and liberty
and a socialist pattern of economy.
The Constitution of ITndia has

CANVAS

move many forms of barriers that
have been blocking our progress in
realization of human rights of the
people who live on the margin.
For many historical reasons,
there is the prevalence of social ex-
clusion and economic inequality in
our socio-religious-economic
sphere challenging our collective
growth as equal citizens ofa nation.
Unfortunately the ideas ofinequal-
ity are being enforced under the
plea of so-called traditions and cus-
toms with religious sanctions to
serve the interest of a few sections
of people who are enjoying their

brought a social revolution in the
country lo ensure justice -social,
economic and political. The Pre-
amble, Fundamental rights, Direc-
tive Principles of State Policy and
Fundamental Duties of every citi-
zen are all very well designed for
realization of equal rights of every
citizen. There are provisions such
as Article 14 that says equality be-
fore law or the equal protection of
laws in the interest of administra-
tion of justice.

There are constitutional provi-
sions and Supreme Court interpre-
tations for protections against

many forms of discrimination
against women, rcligiuus minori-
ties,and persons of the North-East-
ern States facing discrimination on
grounds of race. Article 16 says
equal opportunity in matters of
public employment under State
law and the provision of affirma-
tive action has been implemented
t0 ensure a fair representation of
the left-out communities who are
not yet adequately represented in
various sectors of the State.

The spirit of human rights has
been reflected in constitutional
morality but unfortunately many
ol these important provisions so
laboriously built have not been
implemented due to lack of politi-
cal will as well as lack of political-
legal literacy among the majority
of masses. The State has failed in
many ways to develop a discrimi-
nation free social environment in
the workplaces of our country as
well as in building equal access to
opportunities. The basic step to-
wards achieving equal rights is to
universalize quality primary edu-
cation for all. The many varieties
of schools based on class and so-

cial identities create ditferences
among our children. The most
worrying fact is the deterioration
of quality in primary education as
it has been reported by a number
of studies. We cannot achieve hu-
man rights by neglecting the basic
foundation of our future citizens,
For the last 75 years, our consti-
tutional governance has witnessed
a poor execution of protective laws
of criminal justice administration
and development measures for
which India is still among one of
the most unequal countries of the
world. Therehasbeen an increase in
violence against the weaker sections
reported by NCRE . Large numbers
of the prisoners belonging to the
weaker sections are languishing in
jails without a fair trial. Our judiciary
is not socially inclusive. During the
last 74 years, the Collegium system
failed to ensure a single judge belong-
ing to ST in the Supreme Court, as
well as a reasonable representation
of different social groups in our
courtrooms. All these have emerged
as major challenges in visualizing
human rights in our country.
(manasbbsr15@gmail.com)
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As Opposition Hits Out At Centre On Manipur, NCW Meets Meitei Civil
Organisation Women Urging NHRC’s Intervention

https://www.newsx.com/india/as-opposition-hits-out-at-centre-on-manipur-ncw-meets-
meitei-civil-organisation-women-urging-nhrcs-intervention/

Amid growing attacks on the Centre over increased violence in Manipur, Meitei women
leaders met with NCW Chairperson and put forth November 11 Jiribham incident in
which Kuki militants abducted and killed six Meiteis, including children, and demanded
justice and security reforms.

o By Simran Babbar

o December 13, 2024 12:11 am Asia/KolkatalST, Updated 7 hours ago

Amid the opposition mounting the attack on the Centre against escalating tensions in
Manipur, a delegation of women from Meitei civil organizations based in Delhi recently
met with the Chairperson of the National Commission for Women (NCW) to bring
attention to the Jiribham’s Jakuradhor Massacre that occurred on November 11, 2024.

During the incident, Kuki militants had reportedly abducted six women, including three
children, from Jakuradhor village in Jiribham district, and their bodies were tragically
discovered on November 15 floating in the Barak River.

The delegation emphasized the brutality of the massacre, shedding light on the
vulnerability of women and children in conflict zones, and urged the NCW to take
immediate action. They appealed for:

1. A thorough investigation to ensure justice for the victims.

2. Stronger measures to safeguard women and children in Manipur.

3. National-level attention to address the ongoing violence and violations of human
rights in the region.

The meeting aimed to hold perpetrators accountable while bringing the plight of the
victims to national focus.

The letter requesting the NCW'’s intervention also sought the National Human Rights
Commission to visit the village of Jakuradhor and take the necessary steps to punish
the culprits.

Speaking on this matter, a social and civil rights activist Tongbram Tejkumar underlined,
‘The recent abduction and subsequent killing of three women and three children in
Jiribbam, Manipur, underscores serious administrative and security lapses in the region.’
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On the long history of tensions escalating in Manipur due to ethnic violence, he further
stated that the incident occurred amidst ongoing ethnic violence and targeted attacks in
the state, with the victims reportedly taken by suspected insurgents after an attack on
the Meitei community. Bodies of a woman and two children were later discovered near
the Jiri River, confirming fears of a tragic outcome.

‘The response to this tragedy highlights deficiencies in both preventive measures and
post-incident action. While search operations are underway, with several suspects
identified, the lack of timely intervention to protect vulnerable communities and the
delayed resolution of ongoing ethnic tensions have drawn criticism. The involvement of
central agencies like the National Investigation Agency (NIA) in probing related cases
has been announced, but public confidence remains shaken,” he opined.

Speaking on the contentious demands of removing the AFSPA, He added that further
complicating matters, calls to remove or limit the Armed Forces (Special Powers) Act
(AFSPA) reflect deep mistrust between the state and its residents, with concerns that
heavy-handed military actions exacerbate local grievances rather than alleviate them.
This underscores the need for a more nuanced approach, balancing security with
community engagement to restore stability.

‘The administration must urgently address systemic issues in governance, law
enforcement, and inter-community relations to prevent such tragedies in the future, the
noted social and civil rights activist Tejkumar noted.
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Dasju Shravan: 3(Tf¢arsl fFa™ & gUFS! TR Bt ST A 1Y UGl

https://jantaserishta.com/local/telangana/dasju-shravan-the-investigation-into-the-
handcuffing-of-a-tribal-farmer-was-a-fraud-with-me-3698334#

Shiddhant Shriwas 12 Dec 2024 11:40 PM

Hyderabad gTaIG: SI3RUY Al GG %d0 4 Sffcar fodm gRal 95
DI BYFHS! I B offd & forg Togw=At ¥dd X3! & SR ! Heol 4Ral R o, a1
3feard feaml & Ufd 3% HR Y94 DI U off T | I HET [ WBR Pt HRATS
SIIGHM Bl GIM, AFATYDGRI BT IJeaia- B 3R FIRT W IS I &1 1 ¥ dferd
HR & HARYT YN DI IR Fcll ¢ IRAU A Th I H gRAT A3 3R fevrad &
fore Tq o= forarl & forw g & IRy IuaR wfed Rafedr qaura gAfgd o= & forg
TG PHIRATS B T B |

IeH WMHR ¥ fed # faw 71U feami &t SHHd At R ool § eRars HA
IR BYFS!I & GIUANT W Ad T R sfedl & Ty AFa HasR gHAda axd
AU MG 3R Fdle AT & (R BT U bR B W AT &1 I A8
AHARIPR EART (TATESRAY) § 39 TR Il &1 I9H a7 iR T Ifug 8k
g HeIHaRIe & Alfcd SRt d3A &1 1t 38 foham| I ey Sifg iR I3 gferd
@1 IRST HRATSA! IR fevrad # forg e fHamt & a1y dgR WR faxgd Ruié ot ai
Edll
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Lagacherla handcuffing incident: Farmer’s father says will protest at
CM’s house

https://telanganatoday.com/lagacherla-handcuffing-incident-farmers-father-says-will-
protest-at-cms-house

Rupla Naik along with relatives visited the Sangareddy Hospital after coming to know
that Heerya Naik was rushed to the hospital following chest pain. He demanded the
Chief Minister to release the farmers from jail immediately.

By Telangana Today
Published Date - 12 December 2024, 07:26 PM

Sangareddy: Rupla Naik, the father of farmer Heerya Naik, who was handcuffed by the
police while being taken to hospital, said they would stage a protest at the residences of
Chief Minister A Revanth Reddy and his brother Tirupathi Reddy if anything happened
to his son.

Rupla Naik along with relatives visited the Sangareddy Hospital after coming to know
that Heerya Naik was rushed to the hospital following chest pain. He demanded the
Chief Minister to release the farmers from jail immediately.

Ramachandra Rao, the advocate for the Lagacherla farmers, said two more farmers
who were in Sangareddy jail, were also facing health issues. While one of the farmers
was suffering from fever, another farmer had also suffered a heart attack, he said,
adding that the jail authorities were not disclosing anything to their relatives besides
denying treatment to them. The advocate said the police did not even allow Heerya
Nayak’s family members to speak with him at the Sangareddy Hospital on Thursday.

He said they would move to the National Human Rights Commission (NHRC) seeking
justice for the farmers. They would also move a bail petition on the grounds of ill-health
in court.

Tribal leader Jaipal Naik lashed out at the Congress government for ill-treating the
farmers. He demanded the government provide the best treatment to Heerya Naik and
other farmers. He said the tribals would teach a lesson to the government if they
continued to ill-treat the innocent tribal farmers.
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‘Lift cases against Beela agitators’

https://www.thehansindia.com/andhra-pradesh/lift-cases-against-beela-agitators-
929325

Chowdari Lakshmana Rao
Hans News Service | 13 Dec 2024 7:30 AM IST

Srikakulam Andhra Pradesh : National BC Welfare Association (NBCWA), AP BC
Advocates’ Association (APBCAA) and Uttarandhra Journalists’ Front (UJF) leaders
urged National Human Rights Commission (NHRC) chairperson Sayani Vijaya Bharathi
to lift police cases against victims of Thermal Power Plant (TPP) proposed at Beela
wetlands in Sompeta mandal.They submitted a memorandum to the NHRC chairperson
in Srikakulam on Thursday as she attended a private programme in Srikakulam.

On the occasion, NBCWA state secretary Beena Dhilli Rao, UJF president Chowdari
Lakshmana Rao, APBCAA district president Aguru Umamaheswara Rao, NBCWA
district president Amirulla Baig, women wing secretary Badri Seethamma Yadav and
journalists explained that police registered cases against 723 persons who were
opposing Thermal Power Plant (TPP) at Beela wetlands as it poses a threat to
environment and also livelihood of the residents of surrounding villages.They showed
news stories published in The Hans India on the Beela TPP issue on different occasions
and enclosed clippings with a memorandum. After receiving the memorandum and
listening to them, the NHRC chairperson responded positively and promised to look into
the issue after verifying details from the government.
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Lynchings, Hijab Bans, and Bulldozer Injustice: Will Justice Ever
Prevail in the World’s Largest Democracy?

https://enewsroom.in/international-human-rights-day-lynchings-hijab-bulldozer/

India’s human rights record came under scrutiny as NGOs and activists highlighted
systemic abuses, including the persecution of minorities, misuse of anti-terror laws, and
escalating state-backed injustices. Calls for justice rang loud, urging action against
lynchings, the incarceration of activists, and the destruction of homes under the guise of
legality. The program marked the 75th anniversary of the Universal Declaration of
Human Rights with a renewed call for dignity, freedom, and justice for all

Shahnawaz Akhtar Send an emailDecember 12, 2024

Kolkata: “There are state human rights commissions, the national human rights
commission, and the entire police system as well as the judiciary, but human rights
violations are increasing with every passing day in India. If people start hitting the roads
on every human rights violation, only then will this menace of lynchings, custodial
deaths, bulldozer injustice, and other forms of human rights violations be controlled,”
claimed Dr Sarfaraz Adil at a function to celebrate International Human Rights Day in
Kolkata.

On International Human Rights Day (December 10), several non-government
organizations (NGOs) observed the day to highlight the ongoing human rights violations
in the world’s largest democracy—from the latest episode of lodging cases against
activist Nadeem Khan and fact-checker Mohammed Zubair to the misuse of TADA,
POTA, and now UAPA,; from selling arms to Israel to the hijab ban in India. The long list
of speakers from several areas spoke at length on the most critical issues facing the
country.

It was also the 75th Anniversary of the Universal Declaration of Human Rights. The
organizations that were part of the event included the Association for Protection of Civil
Rights (APCR), Sangrami Adhikar Manch, Hawkers Sangram Committee, and
Bandimukti Committee. This year’s theme was “Our Rights, Our Future, Right Now,”
with the campaign slogan “Dignity, Freedom, and Justice for All” and the call to action
“Stand Up for Human Rights.”

Hit the Streets Against Human Rights Violations: Dr Sarfaraz

Dr Sarfaraz continued, “Soon after the Modi government came to power in May 2014, in
February 2015, Mohsin Sheikh, an IT engineer in Pune, was lynched. Later, in
Rajasthan, Pehlu Khan, a dairy farmer, was lynched. The criminals have become big
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because we did not oppose them initially. Now, human rights violations are taking place
on a large scale in our country.”

The meeting demanded the immediate release of all political prisoners, including Dalit
activist Thakur Mani Murmu, Umar Khalid, Saif Khalid, Sharjeel Imam, and Rona
Wilson, among others. It also addressed the incarceration of activists like Stan Swamy,
GN Saibaba, Sudha Bharadwaj, and Rona Wilson, as well as global hypocrisies in
upholding human rights, with particular emphasis on the genocide in Gaza and
Palestine.

The program began with the famous song “Gaon Chhodab Nahi, Jungle Chhodab Nahi”
(We will not leave our village, we will not leave forests). A Standard 9 tribal girl also
sang a song about revolutionary tribal icon Birsa Munda.

Jadavpur University Students Always Stand for Human Rights: Prof Bhaskar

At the beginning of the event, Prof Bhaskar Gupta (VC of Jadavpur University)
highlighted the fallacies in the New Education Policy and claimed that Jadavpur’s
students have always stood for human rights.

Anti-Human Rights Laws Like UAPA Target Muslims: Sujato Bhadra

Sujato Bhadra of APDR raised the issue of anti-human rights laws. “Out of 62,000,
60,000 were Muslim prisoners under the TADA law. Then came POTA, which did the
same. And now UAPA is being used for similar purposes. While the conviction rate
under these laws remains very dismal, most of the victims remain Muslims. In October
this year, international organizations demanded the abolition of UAPA, but the Modi
government has yet to act.”

Sujato also demanded that there should not be capital punishment for any crime. “Every
human being can be corrected, and change can take place. There are several examples
of it in the world and India. We also oppose the capital punishment recently passed in
the Aprajita Bill by the Mamata Banerjee government.”

Prophet Muhammad Gave the World the First Human Rights Charter: Dr Neelam

Dr Neelam Ghazala mentioned how International Human Rights Day came into
existence after World War Il. India has signed the UN Declaration of Human Rights
Charter. She also pointed out that for Muslims, human rights are not a new concept.
“Our Prophet gave the world the first human rights charter.”

“There is a fashion of bulldozer justice in India now. There were no illegal buildings
earlier in the country, and this government seems to make everyone learn honesty.
Houses are being bulldozed without any intimation. Because they are Muslims, several
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intelligent Muslim youths are kept inside prison, and the judiciary is hand in glove with
the government. Was the hijab issue created in Karnataka not a human rights
violation?” Neelam questioned.

Selling Arms to Israel Equals Supporting Genocide: Activist Manzar

Manzar Jameel, a prominent activist in the city, raised the issue of Indian businessmen
selling weapons to oppressors in Israel, which is conducting genocide in Palestine. “The
Indian government should understand that if they are supporting the oppressor, they are
participating in genocide. In India, the jal, jungle, and zameen of local inhabitants are
being grabbed by the corporates. These did not belong to their fathers but to every
Indian.”

Rising Against Hindutva Forces to Protect Activists: Advocate Khurshid

Advocate Khurshid Alam mentioned the harassment of APCR’s Nadeem Khan by Delhi
Police. “Khan is being harassed because he used to help and raise the issues of people
being prosecuted by the government. There are already several political prisoners
languishing in India, so it is high time we rise against the BJP-RSS’s Hindutvawadi
forces to stop the prosecution of activists and journalists.”

The other speakers were Dr Siddarth Gupta, Chhotan Das, Nepal Singh, and Father
Francis Sinha.
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Nagaland : AFMANYPR G UR SINREHdl SRIHH iord

https://jantaserishta.com/local/nagaland/nagaland-awareness-program-organized-on-

human-rights-day-3698017

SANTOSI TANDI 12 Dec 2024 1:32 PM GMT

Nagaland TGS : §Y Y HERHT GRT AHATISGRI b1 FaHIfHD o & IJuaed |
&R I 10 fadeR P SRIP AHABR gy 7/ Sl 8159 & &1 791 & forw
fAftd TTel gRT Sewdl 99 v fB TUATTHES I5T AFENIER - SHENT
(TTCHTF3RET) & T SR, THIH AT 3 10 TR 1 g wae, 7 oweh # i
AFAYeR RN (TTTIRAT) gRT SR AHAIeR foaq TuRg |§ YT foram| 9
HRIGHH H YR ST AFURT SI9et Tr = YRT for $iR BRI HI HaIed fha1 59 IR &
gTe, I & AR W, Hel 4 SRRE do a9 ¥ Hued R T Ugia wrie
AT forar Ml 11 SR &1, TITesiRal gRT I5g AFAeR N (TquasRa)
3R AHAIRISRI & Wal R Had7 & fou fady gfdgai/fady Aifel & 9y S,
S HR SMRIT b, TUY, 75 faeell H T 3R FHe friferd fasan

TR & GRM, Rierd T Jomel-TauasRat gRT Ird-T {6 STH arat ge igifaat o
TeitefT, TIUTSRE gRT IR} U T R R 3 HRaE 3R TSRt &t yfter,
ISR SR THUASRYT & U TganT & o Jaird, qarad ATl &1 g &,
THUISRAT & o Tegemadt gR1 &mar Fofor sded o ol R o=l & 5|
TITUI3RE! gRT U 09 faqify & 39! oMeRt & 15|

SIS AMTCS: B IR PTHIR G (TS ISecquH) ANTCS &3 = TR fora
ST AT TR0, SRR Udhipd b $g iR RId ANes W HTHIR ¥4 &
TEANT ¥ 10 fodaR &1 iRt sifeciRey, A g wiart, AR ¥ faaw T=mn ieried o
AFATISRI & A IR UHIRT STAT T 3R ST Jaref 3R WEaR SWR1Y Hi JAHUH &
IR H SNREHAT 9618 T3 | HRIHH P L&A JHG Teroey TH B 3R BB &
EH & Y L= gofTl THIES! U THele&yud & Fexe SR ufiyer 3 @rrd
HIyoT fe|

TSdIbe SETATHY & Y7ef goblet T AR 3 AFGIRISRY & Agd W SR 3d gU 32
Aiferes 3R IS Iarn| I=i- TR, SUERT, difcdral 3R 1 arg 39§ HH Tt
3T 9T AT Afgd BRI IR U Afdadl & Teridl B3 B S Jarsht &t YfieT & aR
o Tl S5 IR AT BT I s SHATQR I o UM e 31y & 1 ¥ g0
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ST Tedl SUas § 3R ST Jarsll & IR § Jar| Seuduyy & UHd adrd
TSdldhe ADIfdg We - YZaR AW & ded UdeH, favy U § Afgarsi R 396 yHd
& IR ¥ S I YIS, AR, s Siq wie, BRI R Sfvehise
HIS Tl oY JEl IR 9] $t | I8 TifeSdl ¥ TCIdh THBR! & Y THHTZIHR Gof I
g1l B! TRd NUIE HA $T R foan | T B U UYieR ws niaa o1, forad g
3 UEWR et & R # R[idig sgad 3 3w 4IRS @ R$R g9 4 991 & o
TRt ¥ URNfT®! &1 ST B 3R do 6 & Hod R OIR 61| TSdlde o[ A
AFATISRI & Ag@ 3R R HIR Y & 13- & IR A S| HRIHH B FHIT gall

TSIS&guH UHHER gRT 4=udTg 0+ & 1Y g3

A JHeT: IH & o I, FHHT 3R fYBRI & Agd & IR H SITRedhdl oM
& o, SR ZHe A 10 feTeR & fbftx, AR, A IR quAdiT foral § AFanYdRI
R U O AR fPurisy sried § !, s=i, Mg & ufaffal sk 3
IS & Bl BT ichd UFTGRT ¢t 75, ¥ Hiferes AHaeRT R ¢ siad o
I Ul & aR U 13 G0 &1 dera1 fidr isaren 8 9geri & Hiak gHarfIsRI
BT G P 3R ITh! I HIA P ALl IR SR &g man, fos Tegra ik g &Y
§eral ¢+ H faddl 1 YHST IR USRI ST 1| YAl 93 &1 3539 ATHUN ! 4 4
JTad I 3R TehdT T IR B U7
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NHRC Takes Suo Motu Cognizance of Infant Abduction & Assault
Case in Kolkata

https://www.en.etemaaddaily.com/world/national/nhrc-takes-suo-motu-cognizance-of-
infant-abduction-assault-case-in-kolkata:166391

Thu 12 Dec 2024, 10:30:51

The National Human Rights Commission, NHRC, has taken suo motu cognisance of a
media report that a seven-month-old baby was allegedly abducted from a footpath and
sexually assaulted in Kolkata on the 30th of last month.

The Commission has issued notices to the Chief Secretary and the Director General of
Police of

West Bengal calling for a detailed report within two weeks. NHRC has sought details
regarding the status of the FIR, the health of the baby victim, and compensation. It said
in a statement that the incident raises a serious issue of violation of the infant’'s human
rights and indicates lawlessness.
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NHRC  SIa®ral § Heuryd | TP R3] & (Ul 3R ITd a9 Saited
R U Hifgar i &1 wad: d3= foran

https://insamachar.com/nhrc-takes-suo-motu-cognizance-of-a-media-report-on-the-
abduction-and-sexual-assault-of-an-infant-from-a-footpath-in-kolkata/

Editor Posted on12 faTR 2024

ST AFE SHYPR SN (TTCFSHRET) 7 T Hifsar Ruid w® @d: 99 foan &, o
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S @1 § foh 761 o=l U 9ok HI1-UdT & ¥aH g | 98 St Heuryd Rt gs ff, W o2
AT BT 3 R -ToR TS 3R 381+ e & a1 ¢ |

3TN A TR RO 31wl ot o Bt 7 ok afg 39 TR & & 18 SR § 9= 3,
dl g8 Sl & AFAER! & Jeadd BT THR T oKk 81 T8 gl TR SRS
®I SR IR Tl | SAHING I GASTH A § 3R o fpeft e & fopeft off
R Tfafafe & < g1a 1

ZYferg, 3ManT 3 Uiy S & Yo Fed 3R Yferd AeiHeeid & AIfed ORI &R gl 9wig
F MR fowga fard awrft 81 ROid & twemgeR of ann fufa, difsa 5= o1 @y ik
fifsd aRaR &1 uaM fear mar ganmas, afg ®is 81, 3@ TSR] MU g B SHi
gl

5 fETeR 2024 &1 315 Hifsar RUK & SR, Gifed Il &1 HIABM & TH WHRI
3dTd § 31 9d 8T 8
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Probe into handcuffing of tribal farmer is mere deception: Dasoju
Sravan

https://telanganatoday.com/probe-into-handcuffing-of-tribal-farmer-is-mere-deception-
dasoju-sravan

He said the government's action reveals a systematic effort to suppress dissent, violate
human rights, and deny justice to marginalised communities.

By Telangana Today Published Date - 12 December 2024, 09:47 PM

Hyderabad: BRS leader Dasoju Sravan dubbed Chief Minister Revanth Reddy‘s orders
to probe into handcuffing of tribal farmer Heerya Naik as mere deception, to obscure the
latter’'s draconian approach towards tribal farmers. He said the government’s action
reveals a systematic effort to suppress dissent, violate human rights, and deny justice to
marginalised communities.

In a statement, Sravan demanded for immediate action to ensure medical attention
including specialised treatment at NIMS for Heerya Naik and other detained farmers. He
also sought the government to expedite the bail petitions of the detained farmers and
adhere to constitutional mandates and Supreme Court directives by prohibiting misuse
of handcuffs and ensuring humane treatment of detainees.

He also urged the National Human Rights Commission (NHRC) to take cognisance of
these grave violations and issue notices to the Chief Secretary and Director General of
Police. He demanded an impartial inquiry and a detailed report on the unlawful actions
of the state police and the treatment of detained farmers.
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Women playing a key role in nation’s development, says NHRC acting
chief

https://www.thehindu.com/news/national/andhra-pradesh/women-playing-a-key-role-in-
nations-development-says-nhrc-acting-chief/article68977513.ece

Vijaya Bharathi Sayani expresses concern over the rise in cases of rape and
harassment of women

Published - December 12, 2024 08:59 pm IST - SRIKAKULAM:

National Human Rights Commission’s acting Chairperson Vijaya Bharathi Sayani on
Thursday said that women had been playing a key role in the development of the
nation.

Speaking as the chief guest at a conference on issues of women and fishermen, at the
Gurajada Educational Society in Srikakulam, she said that women had been facing
many challenges in the society in spite of their efficient functioning in administration,
politics, academics and other areas. She expressed concern over the rise in cases of
rape and harassment of women in the country.

She said the Union government had come out with many laws and policies to protect
the interests of fishermen who needed better living conditions across India.

Earlier, she was given a rousing reception by the Gurajada Educational Society
chairman G. Swami Naidu, Seva Bharati Srikakulam wing joint secretary Gundreddi
Samyuktha, and the Srikakulam District Matsyakara Samiti leader Jalumuru Satyam.

Ms. Samyuktha and representatives of women’s organisations felicitated Ms. Vijaya
Bharathi and recalled her contribution for protection of human rights in the country.
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NATIONAL HUMAN
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SRIYIA AFETIPR foad w HEt &1 g 3mater

https://divyangjagat.com/seminar-organized-on-international-numan-rights-day-2/

By admin Last updated Dec 12, 2024
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